195 Pap.rs Laid

SHRI S. M. BANERIJEE ;
laid on the Table of the Honse.

Let it be

SHRI YIDYA CHARAN SHUKLA :
We have no objection.

SHRI S. M. BANERJEE : Let it be
laid on the Table unless the Minister asks
for protection saving that it is in the public
interest not to lay it on the Table. They
have refused the judicial inquiry : so, let
us know that the witnesses have said.

SHRI VIDYA CHARAN SHUKLA :
I have not refused it. We can even place
it in the Library of Parliament. There is
no objection...... {h;rgrrupﬂoﬂ}. But this is
not normally dome. If you ask, we will
do it ; we can make it available to Mem-
bers.

ot vy faad (F73) : werer w7,
o7 w2y Afee 7 ? gad oF Far ag &
Faerar g | %% gg & fFasa & 97w a1
@Y § HEAIT I IR gwfmd wT
a5y § aaAr A8 §T Ny | gHf9Q ag
HAEaF g |

SHRI S. M. BANERJEE : That is

exactly what we want. We want to initlate
a discussion.

silwo At famdt (3ffar) @ WA
aalag, &9 g fedz aa @ 41,

We are in the midst
Why do you

MR. SPEAKER :
of the Indraprastha inguiry.
bring in sugar ?

SHRI HEM BARUA (Mangaldai) :
The Minisfer says that he does not have
any objection to placing all the evidence
of the witnesses provided he gets your per-
mission. You can just give him the per-
mission.

MR. SPEAKER : 1 do not object, but
the Minister must take upon himself to lay
it. It should not be left to the discretion
of the Speaker. I will be very happy if it
is laid.

SHRI M. L. SONDHI (New Declhi) :
The Minister is fighting shy of ijt.
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SHRI HEM BARUA : s he going to
place it on the Table of the Housc ?

MR. SPEAKER : |
Secretary.

ot o weAiw (3 afn)
frata #ar gum 29 g7 ?

do not know.

MR. SPEAKER : That is over now.
No more discussion on that.

RE : BUSINESS OF THE HOUSE

& avo famt (3fgar] meaw
wZ1ET, g & grEew ¥ § wgar |
qrl...

MR. SPEAKER i For every debate
we have been taking twice the time allotted
for it, whether it is famine or floods or
even sugar. Such a sweet thing as sugar
has taken such a long time, [ thought,
hon, Members would make some points
which are useful. Hon. Members must
place before Government some points. But
now [ am afraid of giving these debates. It
is not in my hands. The Business Advi-
sory Commiltee of the House decides these
issues and yesterday the Business Advisory
Committee has said that foreign affalrs de-
bate will be taken up, planning debate will
be taken up, the steel report will be taken
up and border defence will be taken up.
These are the discussions which are com-
ing before the House before we adjourn.
We have only two weeks before we adjourn.
So, 1 do not know when sugar can be taken
up. [ cannot ray anything about it. When
the Business Advisory Committee meets
again, it will take a decision.

, ot ®o Aro fawrdt : fadF df 79 @
st fargfer sy (Aetardd) @ ooy
gg1zg, faadt @1 moq Fgarf §Ed
T 77 YAT W WINAT & 1 ag (FAR
q gEEeg w@ar g...
ey AL - AF 2, ¥ ot frEam

§ (
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st faafa faer @ wiw mogd 9%
Az g1 gt at guI sy FEf A
AT § G FATT IHE TEY A1 a1Er
| ¥fFq zmy feam w1 o9 9

wa are § | gafa cawr SET aH
1A famar arfgg

MR. SPEAKER : You tell that to the
ssiness Advisory Committee. 1 will wel-
me it.

18 hrs. .
MESSAGE FROM RAJYA SABHA

| SECRETARY : Sir, 1 have to report
ie following meassage received from the
kcretary of Rajya Sabha :—

‘1 am directed to inform the Lok Sabha
hat the Rajya Sabha at its sitting held on
Monday, the 25th November, [968, adopted
the following motion in regard to the Com-
miltee on the Welfare of Scneduled Castes
nd Scheduled Tribes’ :

MOTION

“That this House concurs in the re-
commendation of the Lok Sabha that a
committee of both the Houses to be
called the ‘Committee on the Welfare
of Scheduled Castes and Scheduled
Tribes' be conslituted for the purpose
set out in the motion adopted by the
Lok Sabha at its sitting held on the
30th August, 1968 and communicated to
this House, and resolves that this House
do join in the said Committee and pro-
ceed to elect in accordance with the
system of proportiopal representation
by means of the single transferable vote
and by secret ballot, ten members from
among the Members of the House to
serve on the said Committee.”

1 am further to inform the Lok Sabha
hat at the sitting of the Rajya Sabha held
m Thursday, the 5th December, 1968 the
hairman  declared the following members
i the Rujya Sabha to be duly eclected to
be said Committee :

I. Shri Dayaldas Kuree
2. Shri B. T. Kemparaj
3, Shri Gaoeshi Lal Chaudbhary

Shri K. 8. Chavda
Shri B. D. Khobragade
Shri Neki Ram

Shri E. M. Sangma
Shri M. V. Bhadram
Shri Man Singh Verma
Shri Lokanath Misra.

SePIRL

PRESIDENT’S ASSENT TO BILLS

SECRETARY : Sir, [ also lay on the
Table following two Bills passed by the
Houses of Parliament during the current
session and assented to by the President
since a report was last made to the House
on the 12th November, 1968 : —

(1) The Delhi and Ajmer Rent Con-
trol (Nasirabad Cantonment Re-
peal) Bill, 1968

(2) The Central Industrial Security
Force Bill, 1968.

12.20 hrs.

DELHI RENT CONTROL (AMEND-
MENT) BILL

(i) Report of Joint Committee

st wgrow  fag wiEr o (W) ¢
weqey qA1ag, § feesdY fpoan  fag=ar
sfafraw, 1958 & o gEI9A FIF FIN
fadras graeft ggw afafa ¥ gfaaaa
# oF wfq gar-9ed X @ar g

(ii) Evidenee

=t wgre fag wreat - geas qgte,
# fasey Frurar faxw  gfafrag, 1958
¥ gry gared @ 1Y G gegea
ggw afafs ¥ ager 7 17 qi5q 91 0F
sfd FAT-92 93 T@AT § |

PPN

12.21 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TRY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGIH) :
Gouvernment Busioess in this House during



